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mor sorg OD competeocy fol' prescrlblog 
medicine 

6284. SHRI R. R. BHOLE: Wll1 the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that there are 
certain Senior Surgeons who though in-
charge of Independent Unit in Dr. Ram 
Manohar Lohia Hospital in Delhi are not 
competent to pre cribe certain medicine 
such as Carisoma Compound, Equige ic, 
B. Capsule and Relaxyl Tubes and the me-
dicines pre cribed by them are to be 
countersigned by some other Speciali ts; 

(b) wheth r it is a fact that the C.G.H.S. 
benencarie have to run from pillar to 
post to get tho e meaicines counter igned; 

(c) the rules in this regard and whe-
ther a copy of the same will be laid on 
the Table of the House; and 

(d) whether Government prop to 
amend rule and if not, the reasons there-
for? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI KUMUD BEN M. 
JOSHI): (a) No. 

(b) o. 

(c) The instructions in this regard ha c 
been issued under the CGHS Fonnulary 
whiCh is not required to be placed on the 
Table of the Rou e. 

(d) Does not arise. 

Mobile operation theatres donated by 
Foreign counfrl 

..: 

6285. SHRI ANAND SINGH: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether some foreign countrie do-
nated to the Government of India a few 
mobile operation theatre to be used in 
case of road accidents; 

(b) it so, \\1lere tbe 
operating; and 

theatre are 

(c) jf not working, the rea on ther· 
for? 

THE DEPUTY MI ISTER I THE 
MINISTRY OF HEALTH A D F MILY 
WELFARE (KUMARI KUMUD BE 
M. JO ' HI): (a) No. 

(b) and (c). Doe not af 'e 

R triction fOr clearance of import 0 
goods from dO 

6286. SHRI TARIQ A WAR: Will 
the inister of HIPPING A 0 TRA S-
PORT b pie cd to tat : 

(a) whether it i a fact that the Bom-
bay Port authoritie have imp d certain 
condition' and re triction on hipowner 
and their agents for di charging ltnport 
cargo in the docks with a View to en ure 
fa t clearance of the imported good' no 

(b) whether the e re triction will at 0 
be imposed on other docks? 

THE MINISTER OF HIPPING A 0 
TRA PORT (SHRI VE RE ORA 
PATIL): (a) The di charge. torage a'ld 
delivery of import cargo in the Bombay 
Dock are governed by the Bomb y Port .... -
Tru t.Dock Bye-law . 0 new con ·tion I 
re triction have been laid down on di 
charge of cargo at Bombay .port. How-
ever, Bombay Port Trust ha decided to 
strictly enforce the existing J>rovi ion of 
the Bye-law with effect from 1 ,t pri! 
1982. 

(b) The deci ion taken by Bombay Port 
Tru t to trictly enforce the Bye·law ap-
plie to all the dock of Bombay Port. 

Protedive maintenance of Rail ays 

6287. DR. A. U. AZMI: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether Government are aware that 
the policy of skipping of routine chec 




